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O R D E R 

 

PER R. K. PANDA, AM : 
 

This appeal filed by the assessee is directed against the order of the 

Assessing Officer passed u/s 143(3) r.w.s. 144C of the I.T. Act for assessment 

year 2010-11.   

2. At the time of hearing, an application was filed by the assessee company 

requesting permission of the Bench to withdraw the appeal filed by it.  In 

absence of any objection from the side of the ld. DR, the request of the assessee 

seeking withdrawal of the appeal is accepted.  The appeal filed by the assessee 

is accordingly dismissed as withdrawn.  
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3. In the result, the appeal filed by the assessee is dismissed as withdrawn. 

 Pronounced in the open Court at the time of hearing itself i.e. on 07
th

 

November, 2017. 

 

        Sd/-                     Sd/- 

 (SUCHITRA KAMBLE)                         (R. K. PANDA) 

              JUDICIAL MEMBER                             ACCOUNTANT MEMBER  
 

Dated:  07-11-2017. 

 Sujeet 
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